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ACT No. V I  OF 1872. 

(Beceived the assent of. the Gove~gzo~ General ols tAe 5 t i  A21~il 
1872.) - 

An Act to amend the law relating to Oaths and 
Afimations. 

WHEREAS it is expedient to amend tllc law 
' relating to oaths and affirmations ; It is enacted 

as follows :- 
1. This Act may be called " The Oaths Act, 1872." 
2. It extends to British India, applies to all oaths 

or affirmations taken or made by or administered to 
British subjects in Native Indian States, 

andi t  shall come into force on the pissing thereof. 

3. Every person who may by law be sworn or 
called upon to make a solemn affirmation, in any 
capacity whatever, may, if he objects to such oath or 
solemn affirmation, make in place thereof a simple 
affirmation to the same effect, omitt,ing the words 
So help me God,' ' I n  the presence of Almighty 

God,' or other expressions of the same nature. 
4. If any party to, or witness in, any judicial 

proceeding offers to give evidence on oath in any 
form common amongst, or held binding by, persons 
of the race or persuasion to which he belongs, and 
not repugnant to justice or decency, and not purport- 
ing to d e c t  any third person, the Court may, if it 
thinks fit, tender such oath to him. 

If any party to any proceeding offers to be bound 
by any such oath as is mentioned in the first para- 
graph of this section, if such oath is taken by the 
other party to, or by any witness in, such proceeding, 
the Court may, if it thinks fit, ask such party or 
witness whether he will take the oath or not. 
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If  such party or witness accepts such oath, the 
Court may proceed to administer it, or if it is of such 
a nature that it may be more conveniently taken out 
of Court, the Court may issue a Commission to any 
person to administer it, and authorize such person to 
take the evidence of the person to be sworn and 
return i t  to the Court. 

The evidence so given shall, as against, the person 
who offered to be bound by it, be conclusive proof of 
the matter stated. 

If the party or witness refuses to take the oath he 
shall not be compelled to take it, but the Court shall 
record, as part of the proceedings, the nature of the 
oath proposed, the facts that he was asked whether he 
would take it, and that he refused it, together with 
any reason which he may assign for his refusal. 

5. No omission to take any oath or to make any 
solemn or simple affirmation, no substitution of any 
one for any other of them, and no irregularity what- 
ever in the form in which any one of them is adminis* 
tered, shall invalidate any proceeding or render inad- 
missible any evidence whatever, in or in respect of 
which such omission, substitution or irregularity took 
place, 

6. Nothing in this Act shall apply to oaths or 
affirmations prescribed by any law which, under the 
provisions of the Indian Councils' Act, 1861, the 
Governor General in Council has sot  the power to 
repeal. 
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